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Judgement

1. Leave granted.
2. We have heard the learned Counsel for the parties.

3. A perusal of the order passed by the High Court clearly shows that it is a non-
speaking order. The writ petition has been disposed of in a perfunctory manner,
without considering either the factual or the legal controversy involved. In our
opinion, the impugned order cannot be sustained in law. On this short ground
alone, the impugned order passed by the High Court is set aside and the matter
is remanded back to the High Court for consideration of the writ petition on
merits.

4. It is brought to our notice by the learned Counsel for the Appellant that he did
not have the opportunity to file rejoinder affidavit before the High Court. If that
be so, the Appellant may be permitted to file rejoinder affidavit before the High
Court and thereafter the writ petition be set down for final disposal. Hearing of
the writ petition also be expedited.

5. The appeal is disposed of with the aforementioned observations and directions.
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